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F. No. 3( ? )/2025-D(AFTC)
Government of India
Ministry of Defence

Pepa rtmcnt-at-Qcf$ee
Room No.308-4, B-Wing

Sena Bhawan, New Delhi- 110011
Date: 03.06.2025

!{aeallcYgirclrla r

Subiect:- Selectio n for the Dosts of Judicial Members in the Armed Forces

1)

Tribunal

Tribunal: The Armed Forces Tribunal is an Appellate Authority established under the AFT
Act 2007 to hear various appeals under the AFT Act.The Armed Forces Trlbunal (AFT) was
constituted under the Armed Forces Tribunal Act, 2007 for adjudication or trial of disputes
and complaints with respect to commission, appointments, enrolments, and conditions of
service in respect of defence persons subject to Army Act, 1950; the Navy Act, 1957 and
the Air Force Act 1950 and also provides for appeals arising out oF orders, findings or
sentences of courts-mariiai heid urrder the said Acts and for rnatters connected thercwith
or incrdental thereto. The Principal Bench of AFT as situated at New Delhi and Regional
Benches are situated at Chandigarh, Lucknow, laapur, Kolkata, Guwahati, Mumbai, Kocha,

Chennai, Srinagar (presently functioning at lammu) & Jabalpur. A Member upon
selection, may be posted at any of these places.

2) Vacancy: Applications are being invited [or a total of '08' vacancies for the post of ]udicial
Members at flenches in Chandigarh (O1), Lucknow (O1), Kolkata (O1). Guwahati
(O1), Kochi (O1), Srinagar (functioning at Jammu) (O1), Jabalpur (O1) & Chennai
(O1). However. it is stated that a Member upon selection, may be posted at any
of these places by giving their choices in order of priority or any of the AFT
Benches irrespective of the preference given at S.No.17 at Annexure-I
(Proforma).

3) Oualifications: The qualifications, eligibility, salary and other terms and conditions of the
appointment of a candidate will be governed by the provisions of the Tribunal (Conditions
of Service) Rules, 2021 and the Tnbunal Reforms Act, 2021.

(a) As per sub rule 14 of Rule 3 of the Tflbunal (Conditions of Service) Rules,2021:
A person shall not be qualified for appointment as ludicial Member unless he is:

i) is, or has been, a Judge of a High Court; or ,
ii) has, for ten years, been an advocate with substantial experience in litigation, rn

servics matlers in cii-ti5lfitifri*nidiE[iiirribu na l, Armed Forces Tribunal, High
Court or Supreme Cou rt.

(b) As per Section-5 of Tribunal ReForms Acl, 2021, the Member of a Tribunal shall hold

office For a term of four years or till he attains the age of sixty-seven years, whichever is

ea rlier.

(c) As per Section-3 (1) of Tribunal Reforms Act, 2O2l, a person who has not
completed the age of fiFty years shall not be eligible for appointment as Member.

(d) As per Rules 10 & 11 of the Tribunal (Conditions of Service) Rules,2021, "The

Member shall be paid a salary of rupees two lakh twenty-five thousand per month plus

other allowances as admissible. " Rafasthan Hlgh Cout
, ,921 , n&*I#ruidrtal (Condit[Note: Candidates may refer the Tribunal Reforms A

Service) Rules, 2021 for other terms & conditionsl
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4) Procedure for selection: The Sea rch -cu m -Selection -Com m ittee constituted for
recommending the names for appointment to the said posts shall scrutinize the
applications received in response to the circular, against the qualifications and may short-
list the number of eligible candidates for personal interaction as it may deem fit. The
committee shall make its recommendations based on the overall assessment of eligable
candidates including assessment tlrrough the personal interaction after taking into account
the suitability, record of past performance, integraty as well as adjudicatory experience
keeping in view the requirements of the Tribunal and shall recommend a panel of two
names for every post for which selection is being done in accordance with the provisions
of the Act.

s) lection for re-a oi nt nt 'Ihe Member of Armed Forces Tribunal shall be
eligible for re-appointment in the same manner as that for original appointment,
preferably, along with all the persons short-listed in response to the vacancy circular or
otherwise under the Tribunal Reforms Act, 2021. While making its assessment for
suitability to a post, the ComrnitteEr sftall give additional weightage to the persons seeking
re-appointment for therr experience in the Tribunal and while doing so, shall take into
account, the performance of the person while working as a Member in the Tribunal.

6) ADolication Procedure: Applications of eligible and willing officers are requested
through proper channel (wherever applicable) and are accompanied with -

(i)
( ii)

(rii)

( iv)
(v)

Bio-data in the proforma at Annexure-l /
Certificate to be furnished by the employer/head of office/ forwarding
authority as in Annexure-ll (wherever applicable). -
Clear photocopies of up-to-date CR/APAR dossier of the officer containing
CR/APARS of at least last five years duly attested by a Group-A officer
(wherever applicable).
Cad re clearance (wherever applicable).
Integrity Certificate/cleara nce from vigilance and disciplinary angle as in

Annexure III (wherever applicable).
Statement giving details of major or minor penalties, if any, imposed on the
officer during the last ten years (wherever applicable).

(vi)

Above documents should reach this office latest by 02.09.2025 to the following address
Under Secretary (AFT Cell),
Room No.308-4, B-Win9, Sena Bhawan,
Ministry of Defence, New Delhi-110011

7) No TA/DA will be admissible to the candidates to be called for intervaew,/interaction
The candidates are required to make own arrangements.

9. Any applications received after due date and/or without necessary
Annexure(s) and/ or not as per new prescribed Proforma as mentioned above will
not be entertained. This Department will not be responsible for the postal delays/ loss oF

application, for reasons whatsoever. lt is therefore, in the interest of the applicants to
ensure that their applications reach well within the closing date and time as stipulated.
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8) Advertisement and prescribed application form can be downloaded from Ministry of
Defence and Armed Forces Tribunal's websites viz. "www.mod.oov.in" and
"www.aftd elhi. nic. in ".
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10. The last date of receipt of the applications will be the crucial date for ascertaininq
the eligibility of the applicants.

11. Wide publicity may be given in all organizations and their field formations facilitating
early and optimum number of applications.

ffii.
(Sandhya Sreedhar)

Under Secretary to the Government of India
a 23792530

Secretary General, Supreme Court

Registrar General State Hrgh Courts (as per list attached)

Secretary, M/o Law & Justice

Secretary, Department.of Personnel & Training

Principal Regrstrar, AFT(PB)

Registrar, CAT (Principal Bench)

Director, ITlMoD (with a request to upload this circular on MoD's website)

RAJASTHA N HIGH COURT. JoDHPUR

No. /RSJ/Estt.A(iil/05/2OOB/ gg!2 Date : o{f +f zozr
Copy forwarded to fottowing for information and necessary action:_

1. Hon'ble sitting Judges of RHC, Jodhpur through their p.S.
2. Registrar (Admn.), RHCB, Jaipur with the re{uest to circulate itamongst all the Hon,ble ludges sitting at RHCB, Jaipur through

their P.S.
3. Hon'ble Judges who have retired in June, 2023 and thereafter.4. Computer Cell, RHC, Jodhpur to uploacl it on website of

Rajasthan High Court and E-mail to retii-ed Hon,ble Judges.

)dl*,4.r-uzs
Registrar (Admn.)

olrfL' ./'rrlah{- a
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Anllexurc-l

ESqIQBI4A

Rcal)l)oirrtn rcnt E

space for
photograph

duly signed by

candidate

L Name

2. Date of B irth

l. Category(SC/S f/OllC/Lllt )

4. Designation/Profbssion

5. Contact Details

llesidcrrt ial

l)rcscrrt I'crnlancnt

O flic ia I

Address:

Mobile/Phonc No

Flmail

6. Cadre/Service IWhe revcl applicablel:

(i) Date of Joining selvicc:

( ii) Dare of superanrrLration:

( iii) Service No.:
(in case ol'Deferrcc l)ersonncl/ !'tc)

7. Educational qualiticatiorr (in rcvclsc clrlonological ordcr):

l. No Nanre ol
Univercib,/

Equivalent
lnstitution

De-trcc Ycal ol'
1:assirrg

Division/

7n ol nlarks
obtained

Acarlcnric
I)isl inction

Sub.ject/
Specialization

Fresh E

I

I

I



8. Wolk Expelience

8A. For the experience as ctuploycc- [Jrnpkrl,rnerrt record in clrronological order slaning !vith present
Emplo),rrreut, list in reverse:

S LNo Narre & address ol'
enrployer

(Govt./PSU/M in istr y/

Departme l,/ary othel

l)csignation, Pay or
Scalc o{' pay (Pay
in l)a1, Matlix)*

Peliod ol'

Service

Nature ol rvork/
expelience

*Also indicate SI No. In above. rvhich is equivalcnt to Additional Secretary/District J udge/Add itiona I District
Judge / Major General (as applicabic urder thc qoalil'ication) o[ above

SB. For tlte expericnce:rs l'rolcssioral rcror(l in chronological ordcr starling with prcselt llngagcnrcnt- list in
rcvelse

Dctails of
Prof-ession

Periotl ol Sclvicc Nature of rvork done*

l:'r-0nr lo

*Such as Adur in istratio n/ Sclvice nlatlcls/ .lrdicial ol Qusai-.lrrdicial/ Ctirninal/ Civil/ 1-axation/ Conrpany
Attails/ Environnrental nlatlcts/ Fioarce/' Accorntancy/ Ecoronrics/ 1]usirress/ Conrrelcc/ Managernent/
rublic Althils ol any othcr as rnay be applicable. l]rlgagerlent with Covernmcnt, il'any. ntay be indicated.

I:ro nl
-fo

SL No

I

I

I



9. Date fr-onr rvhich drarvirrg the pay scalc

in the grade ofAdditional Secretary/ Distlict Judgc/

Additional District Judge/ Ma.jor Genclal to thc

Governnrent ol'lndia oI any equivalenl rilnk

(wherever appl icablc).

10. Write up on adjudicating expelience

ol the applicant (200 words)

IWherever applicablc]

I l(a) Experierrce alonrrvith briel'rvrirc up in handling

Cases before relevanl Courts/ 1'[ibunals

Iif applicable]

12. Ploof of Experiencc. includirrg llnrolnrcnU

Registration No. As an Advocate/ CA erc. ror

candidates other than Govt. or Judicial olficclsl

(wherever applicable)

14. Write up on 05 rua.jor aclrievcnrcrrt

(200 words each)

l5-Awards/ honours/ l)ublicalions, il-ar),

16. Alfiliation with dre prof'essional lrodies/

Iustitutions/societies/or any other body

including political palty.

17. Additional intbrnration, ifany. rvhiclr

You u,ould like to rnention in sqtpolt

ofthe application fbl the post alonr:

with prefelence ol' placc ol- postin_g

nray be indicated

I)etails ol Such cirscs

(Reported Cases/Unreported Cases)

S. No Name o[
Bench

No. of Vacancics of
Judicial Members
in AFT

Choice in order
of Preference
S.No.1 to 8)

1

,l

j

6
Srinagar
(functioning at
lammu)
Jabalpur 1

It

Chandigarh

Kolkata

Guwahati

Kochi

1

1

1

1

Chen nai 1

13. Annual lncorrre along $,ith cotly ol'
latest ITR IFor Candidatcs otlrcr lhan Covr.

or iudicial Otllccrsl

t.
1

l



DIiCI,ARAI'ION

l. I ce(iry that thc foregoing inlbrrnution is corrcct and complete to the best of knowledge and beliel'and
nothing has been conccaled/ distol'tcd. If al anylirne I lbund to have c<rncealed/distorted any ntaterial
information; my appointnrent shall bc liable lo sunrnrary telnrinalion without notice.

2. I shall not withdraw rny carrdidature alicr the nreeting of the Selection Comnriltee.

i. I shall not decline the appointn)ert, il'sclected lbI appointrrrcnt by the ACC.

4. I shall-ioin within 30 days fiorn the datc ofissuc ofordcr oI appointnrent.

5. I am aware that in case I violalc any ol'the conditions nrcnliorred at Sl.No.2 to 4, thc Governnrent ol'lndia is

likely to debar nre for a period ol'thlcc years fbr considcralion lor appointrrent outside the cadre and irr arry
Autononlous Body/ Statuto[y l]ody/ ll.cgulatory Body.

Place

Date:

Signature of the candidate



A nlcr ulc- ll

cERTtFtCATE TO llI rrr]rtNrslt0D lry 1'll0 IrMpLoYtitt/ HEAt) oF

ot;f tcIi/ t.'()RwAttDtNC At]Tt totUTY

Certified that the panicular lurnishc(l bv Shri/ Snrt/ Kunr --- -------------- ---- ----- are
correct and he/she possesses c<itrcational qualifications and experience mentiooed in
Annexur e-1.

2. lt is also cenified that tlroc is no vir.:ilance/disciplinary case either pending or being contenrplated
against hinr/her and vigilance clealarcc issued by CVO in tllc enclosed Annexure (lll).

3. I-lis/her integrity is ccrtiliccl.

4. No major or rninor penalty was inrposcrl on Shri/Srnt/Kunr-- -------------during the
last l0 years period.

5. 1'he up-to-date attested l,hotoslal crrPics ol-ACR/n PAR ol'last years (each l,hotostal copy ol
ACR/APAR should bc anesrcd) in rcsl)ect to Slrli/Snrr/Kunr---^-- :-------.---in
enclosed herewith.

Seal & Signaturc ol-the cadrc
controlling Authority



An rrcrure- l ll
PA tiT I (_- tJ LA I{S OF TIIE oIiFICIiI{S FoIT WIIoM VI(;ILANCI| CLDAIIANCE IS NOIN(; SOI](;IIT

'l-o be lirrrisheti and si ncd thc or llOD

L Name olthe Ollicer'(in lirll)

Fatllem na e

i. Date ol B irth

4- Date of Retirenrcll

5. Date ofenhy into servicc

{. Service to which the olliccr belongs

including batch/ycar/cadrc clc. .

Wherever applicable

Organisation

(nanre in lirll)

[)csignation &
l)lace ol' lbsllll!!

Aclrn inistlativc/

Nodal Ministry/

DcpilnrDenl conccrned
(in case ol'olliccfs ol'
PSUse{c.)

Fronl To

!. Whether the officer has bcen placed on

the agreed list or list ol'Ol'llcer ol

DoubtFul lntegrity (ifycs. details to bc g.ivcn)

I Wherher any allcga(ion ()l nrisc(nrduct

involving vigilance anglc was exanrincd

against the offlcer during the last l0

yearsand ifso with what rcsult (*)

f[ Whether any purrislrrrrcnt rvas arvarded kr

the officer during the lasll0yeal.sand il'

so, the date oFimpositiQn and details ol'

penalty(*)

S.No

L Positions held(During ten preccdins )cars):

I

I

l_-._



l!- ls any disciplinary/ clirrinal proccedinss

or charge sheel pending ilgilinst lllc

oflicer as on date (il'so. dctails to be

furnished, inclLrding lcl'clence nurltlcr. il-

any ofthe Cournrissiorr )

1! ls any action conterrrplatcd agairrst thc :

Officer as on date (ifso, tlctails lo be

furnished (*)

(*) Ifvigilance clearance hari bcen obtaincd nonr the Conrnrission in the past, the infolrnation nlay be provided
fbr the period therealier.

Date:

(NAME AND SICNATURE)


